CENTRAL ELECTRICITY REGULATORY COMMISSION

(Legal Division)

Weekly Hearing Schedule for the month of March, 2025 (24.3.2025 to 28.3.2025)

Date, Day & Time

Petition No.

Petitioner

Subject in Brief

25.3.2025
Tuesday

At 10.30 A.M
Miscellaneous
Petitions

233/MP/2025

Sitac Kabini

Petition under Sections 63, 79 (1) (b) and 79 (1) (f) of the
Electricity Act, 2003 read with Article 12 of the Power
Purchase Agreement dated 29.01.2019 entered between
Sitac Kabini Renewables Private Limited and the Solar
Energy Corporation of India Limited seeking
compensation for Change in Law Events (On admission).

310/RC/2024

OPTCL

Petition under Regulation 27 (1) of Central Electricity
Regulatory Commission (Terms and Conditions of Tariff)
Regulations, 2024 for Approval of Investment Proposal
of OPTCL taken up in FY 2023-24 & FY 2024-25 for
conversion of ACSR Zebra Conductor to High
Temperature Low Sag (HTLS, for short) in existing 220
kV Rourkela (PGCIL) - Tarkera (OPTCL) DC Line (Line
Length -15.34 kms approx.) (On admission)

428/MP/2024

IGESL

Petition under Section 79 of the Electricity Act, 2003
along with Regulation 65 of the Central Electricity
Regulatory Commission (Conduct of Business)
Regulations, 2023 seeking directions to the Respondent
to refrain from revoking the 300 MW Stage |l
Connectivity and Long-Term Access granted to the
Petitioner pursuant to Long Term Access Agreement
dated 20th January 2022, or taking any other coercive
measures and seeking consequent relief thereto (on
maintainability)

297/TD/2025

CIL

Petition under Sections 14 and 15(1) of the Electricity
Act, 2003 (hereinafter referred to as “the Act”) of the
Central Electricity Regulatory Commission (Procedure,
Terms and Conditions for the grant of Trading Licence
and other related matters) Regulations, 2020 (hereinafter
referred to as “the Trading Licence Regulations”) for the
grant of a ‘Category V' trading licence for inter-state
trading in electricity across India.

298/TL/2025

R IV PTL

Petition under Section 14 of the Electricity Act, 2003 read
with  Central Electricity Regulatory Commission
(Procedure, Terms and Conditions for Grant of
Transmission License and other related matters)
Regulations, 2024 for grant of separate RTM
Transmission License to POWERGRID Mandsaur
Transmission Limited.

299/AT/2025

LBPTL

Petition under Section 63 of Electricity Act, 2003 seeking
adoption of Transmission Charges of Rs. 596.21 million
up to the validity of TSA for the Transmission system for
Augmentation of transformation capacity at 765/400 kV
Lakadia S/s (WRSS XXI(A) Transco Ltd.) in Gujarat Part
B? being established by the Petitioner.

300/TL/2025

LBPTL

Application under Section 14, 15 and 79(1)(e) of the
Electricity Act, 2003 read with the Central Electricity
Regulatory Commission (Procedure, Terms and
Conditions for Grant of Transmission License and other
related matters) Regulations, 2024 and its subsequent
Clarification and amendments, if any, with respect to
grant of Transmission License to Lakadia B Power
Transmission Limited.

313/TD/2025

Clean Max
Fusion

Petition for Grant of Category V License for inter-state
trading in electricity in all the States and Union
Territories of India under Regulation 6(1) of Central
Electricity Regulatory Commission (Procedure, Terms &
Conditions for grant of trading license and other related
matters) Regulations, 2020 and the Electricity Act, 2003

498/TD/2024

VIPL

Application under Section 14 and Section 15 (1) of the
Electricity Act, 2003 read with Regulation 6 of the Central
Electricity Regulatory Commission (Procedure, Terms
and Conditions for grant of trading license and other




related matters), Regulations, 2020 for grant of an inter-
state trading license.

10.

260/AT/2025

NLCIL

Petition under Section 63 of the Electricity Act, 2003
seeking adoption of usage charges for 510 MW Solar
Photovoltaic (PV) Power Station (Tranche-lll) connected
to the Inter-State Transmission System and selected
through competitive bidding process under Central
Power Sector Undertaking Scheme Phase-Il dated
05.03.2019 as per the Standard Bidding Guidelines of
MoP dated 03.08.2017.

11.

243/AT/2025

SECIL

Petition under Section 63 of the Electricity Act, 2003 for
the adoption of the tariff of 600 MW Solar Power PV
Projects (Tranche XVIII) connected to the Inter-State
Transmission (ISTS) and selected through competitive
bidding process as per the Guidelines dated 28.07.2023
of the Ministry of Power, Government of India

12

310/AT/2025

NHPC

Petition under Section 63 of the Electricity Act 2003 for
Adoption of Tariff for the ISTS Grid connected Solar
Power projects of 1200 MW with 600 MW / 1200 MWh
Energy storage system (ESS) and with additional
capacity upto 1200 MW with Greenshoe Option selected
through Competitive Bidding Process under Tariff Based
Competitive Bidding Guidelines issued by Ministry of
Power, Govt. of India on 09.06.2023 and its amendments
thereof. (NHPC Tranche -VIII.

13.

487/TL/2024

BBTL

Petition under Section 14 of the Electricity Act, 2003 read
with  Central Electricity Regulatory Commission
(Procedure, Terms and Conditions for Grant of
Transmission Licence and other related matters)
Regulations, 2024 for amendment of the existing RTM
Transmission Licence to POWERGRID Bikaner
Transmission System Limited to include transmission
project "Implementation of Bus Sectionalizer at 400 kV
level of 400/220 kV Bikaner-ll PS” and “Augmentation of
Transformation Capacity at 400/220 kV Bikaner-ll PS in
Rajasthan by 400/220 kV, 1x500 MVA ICT (9th)”.

14.

507/TL/2024

KPS1&3TL

Application under Section 14 & 15 of the Electricity Act,
2003 read with Central Electricity Regulatory
Commission (Procedure, Terms and Conditions for
Grant of Transmission License and other related
matters) Regulations, 2024 with respect to Transmission
License to Khavda PS1 and 3 Transmission Limited.

15.

509/TL/2024

BITL

Application under Section 14 & 15 of the Electricity Act,
2003 read with Central Electricity Regulatory
Commission (Procedure, Terms and Conditions for
Grant of Transmission License and other related
matters) Regulations, 2024 with respect to Transmission
License to Barmer | Transmission Limited

16.

69/TL/2025

B BPTL

Application under Sections 14 & 15 of the Electricity Act,
2003 read with Central Electricity Regulatory
Commission (Procedure, Terms and Conditions for
Grant of Transmission Licence and other related
matters) Regulations, 2024 with respect to grant of
Transmission Licence to Bikaner B Power Transmission
Limited.

17.

71/TL/2025

K V-APTL

Application under Sections 14, 15 and 79(1)(e) of the
Electricity Act, 2003 read with the Central Electricity
Regulatory Commission (Procedure, Terms and
Conditions for Grant of Transmission License and other
related matters) Regulations, 2024 and its subsequent
Clarification and replacement, if any, with respect to
grant of the transmission licence to Khavda V-A Power
Transmission Limited.

18.

311/MP/2025

K-IVC PTL

Petition under Sections 17(3) and 17(4) of the Electricity
Act, 2003 for creation of security interest over all the
movable and immovable assets of the Petitioner in
favour of the Security Trustee, Respondent No. 2 for the
benefit of the Lender

19.

269/MP/2018
alongwith
I.A.N0.22 &26/2024

APL

Petition under Section 142 of the Electricity Act, 2003,
for noncompliance of the Commission’s direction dated
28.9.2017 in Petition No. 97/MP/2017(Interlocutory




application to bring on record additional information and
modification of RoP dated 21.2.2024) (Remand matter)

20.

417/MP/2024

NTPC

Petition under Section 79 (1) (a) and 79 (1) (f) of The
Electricity Act, 2003 Read with Regulation 65 of the
CERC (Conduct of Business) regulations, 2023 and
article 12 of Power Purchase Agreement Dated 24.8.2023
for approval of change in law and consequential
determination of quantum and mechanism of
compensation on account of change in law events.

21.

346/MP/2020
alongwith
1.A.No0.24/2024

DvC

Petition under Section 79(1)(f) of the Electricity Act 2003
for adjudication of disputes between the Petitioner and
the Respondent and for directions (Interlocutory
application for directions) (Re-hearing).

22.

227/MP/2023

DvC

Petition under Section 62 and 79(1)(a) of the Electricity
Act, 2003 read with Regulation 29 of the Central
Electricity Regulatory Commission (Terms and
Condition of Tariff) Regulations, 2019 for determination
of tariff on installation of various Emission Control
Systems in MTPS U#7&8 (1000 MW) of Damodar Valley
Corporation (DVC) in compliance of Revised Emission
Standards (Re-hearing).

23.

276/MP/2025

alongwith I.A.Nos.

15,29 and 30/2025

SRI4PL

Petition under Section 79 of the Electricity Act, 2003 read
with Regulation 41 and 42 of the Central Electricity
Regulatory Commission (Connectivity and General
Network Access to the inter-State Transmission System)
Regulations, 2022 challenging Notices dated 24.01.2025
issued by Central Transmission Utility of India Limited to
Serentica Renewables India 4 Private Limited and
seeking directions against revocation of 200 MW
connectivity (Interlocutory application for interim
reliefs, urgent listing and ILA.  for urgent
order/directions).

24.

128/GT/2024

NGEL

Petition for determination of project specific levelized
tariff for 40 MW solar photo voltaic plants at Ayodhya,
Uttar Pradesh.

25.

254/MP/2023

PTL

Petition under Section 79(1)(d) of the Electricity Act,
2003 read with Regulation 3(9)(a) and 8(5)(ii) of the
Central Electricity Regulatory Commission (Terms and
Conditions of Tariff) Regulations, 2014 and Regulation
3(10)(a) of the Central Electricity Regulatory Commission
(Terms and Conditions of Tariff) Regulations, 2019.

26.

331/MP/2024

TUL

Petition under section 79(1)(f) of the Electricity Act, 2003
seeking (i) recovery of outstanding and overdue
payments along with surcharge thereon for supply of
142 MW hydropower raised on PTC vide invoice dated
07.05.22 for the month of April 2022 amounting to Rs.
10.79 Crores and invoice dated 09.06.22 for the month of
May 2022 amounting to Rs. 0.46 Crores; and (ii) refund of
wrongful deduction of Rs. 2.84 Crores by PTC from
payments released to SUL on account of wrongful
invocation of Indemnity Deed issued to PTC by SUL.

27.

363/MP/2024

NTPC

Petition under Section 79 (1)(a) & (f) of the Electricity
Act, 2003 read with the applicable provisions of the
CERC (Terms & Conditions of Tariff) Regulations, 2019.

28.

239/MP/2024
alongwith
I.A.N0.8/2025

AEL

Petition under Section 79(1)(f) of the Electricity Act, 2003
for recovery of outstanding dues including Late Payment
Surcharge, towards power supplied on Short Term basis
(Interlocutory application for impleadment of Adani
Power Limited as Respondent No. 4.)

29.

253/MP/2024

JITPL

Petition under Section 79 of the Electricity Act, 2003 read
with Clause 7 of the Letter of Intent dated 14.01.2016
issued by Brihan Mumbai Electric Supply and Transport
Undertaking (BEST) to Tata Power Trading Company
Ltd. seeking directions of payment of late payment
surcharge on account of delay by BEST in honoring the
invoice(s) raised by Petitioner towards claiming
additional expenditure incurred by it on account of
increase in Clean Energy Cess (CEC) and interest
thereupon.

30

484/MP/2024

P&EDM

Petition under Section 79(1)(a) & (f) of the Electricity Act,
2003, read with Regulation 65(1) of the CERC (Conduct




of Business) Regulations, 2023.

31.

497/MP/2024 along
with
I.LA. No. 104/2024

THDCIL

Petition under Section 79 (1) (c) and (f) of the Electricity
Act, 2003, read with the applicable provisions of CERC
(Connectivity and General Network Access to the Inter-
State Transmission System) Regulations, 2022 and
CERC (Grant of Connectivity, Long-Term Access and
Medium-Term Open Access in Inter-State Transmission
and Related Matters) Regulations, 2009 (Interlocutory
Application for interim directions).

25.3.2025

Tuesday

At 2.30 P.M.
Transmission Tariff
Petitions

Coram:
Member (RVB)
Member (HD)

Through online
video-conferencing

85/TT/2025

PGCIL

Petition for truing up of Transmission tariff for 2019-24
and determination of transmission tariff for 2024-29 tariff
block for combined asset under Augmentation of
transformation capacity and reactive compensation in
Eastern Region.

184/TT/2025

PGCIL

Petition for truing up of Transmission Tariff for 2019-24
and determination of Transmission Tariff for 2024-29
tariff block for Asset-1:400 kV D/C Lara STPS-I to Raigarh
(Kotra) Pooling Station Transmission Line along with
associated bays at Raigarh (Kotra) Pooling Station and
Asset-Il: 400 kV D/C (Quad) Lara STPS-I - Champa
Transmission Line along with associated bays at
Champa Pooling Station under Transmission System
associated with Lara STPS-I (2x800 MW) Generation
Project of NTPC in Western Region.

461/TT/2024

PGCIL

Petition for truing up of Transmission Tariff for 2019-24
and determination of Transmission Tariff for 2024-29
tariff block for Combined Asset under Augmentation of
transformation capacity in Southern Region.

464/TT/2024

PGCIL

Petition for truing up of Transmission Tariff for 2019-24
and determination of Transmission Tariff for 2024-29
tariff block for Combined Asset under Common
Transmission scheme associated with ISGS projects in
Nagapattinam/ Cuddalore area of Tamil Nadu -Part-A1l (b)
in Southern Region.

475/TT/2024

PGCIL

Petition for truing up of Transmission Tariff for 2019-24
and determination of Transmission Tariff for 2024-29
tariff block for Combined Asset under System
Strengthening-XXl in Southern Region.

463/TT/2024

PGCIL

Petition for truing up of Transmission Tariff for 2019-24
and determination of Transmission Tariff for 2024-29
tariff block for Combined Asset under Sub-station works
associated with additional inter-regional AC link for
import of power into Southern Region i.e., Warora-
Warangal and Chilakaluripeta-Hyderabad - Kurnool
765kV Link in Southern Region.

457/TT/2024

PGCIL

Petition for truing up of Transmission Tariff for 2019-24
and determination of Transmission Tariff for 2024-29
tariff block for Asset under Transmission System for
controlling High Loading of Nellore (PG)-Nellore PS 400
kV (Quad) D/C line in Southern Region.

460/TT/2024

PGCIL

Petition for truing up of Transmission Tariff for 2019-24
and determination of Transmission Tariff for 2024-29
tariff block for assets under Installation of Bus reactors
at Cuddapah, Nellore PS, Kurnool, Raichur and
Thiruvalam in Southern Region.

3/TT/2025

PGCIL

Petition for truing up of Transmission tariff for 2019-24
and determination of transmission tariff for 2024-29 tariff
block for Asset under "Transmission System associated
with Solapur STPP (2x660 MW) Part-A" in the Western
Region.

10.

18/TT/2025

PGCIL

Petition for truing up of Transmission tariff for 2019-24
and determination of transmission tariff for 2024-29 tariff
block for Interconnection between India and Bangladesh
Electrical Grids for India portion in Eastern region.

11.

19/TT/2025

PGCIL

Petition for truing up of Transmission Tariff for 2019-24
and determination of Transmission Tariff for 2024-29
tariff block for Combined Asset under Transmission
system associated with Sub-station works Associated
with System Strengthening in Southern Region for
Import of Power from Eastern Region.

12.

33/TT/2025

PGCIL

Petition for truing up of Transmission Tariff for 2019-24




and determination of Transmission Tariff for 2024-29
tariff block for Combined Asset under System
Strengthening - X in Southern Region.

13.

34/TT/2025

PGCIL

Petition for truing up of Transmission Tariff for 2019-24
and determination of Transmission Tariff for 2024-29
tariff block for Combined Asset under Provision of line
bays for the Scheme-Connectivity lines for
Maheshwaram (Hyderabad) 765/400 kV Pooling Station
in Southern Region.

14.

35/TT/2025

PGCIL

Petition for truing up of Transmission Tariff for 2019-24
and determination of Transmission Tariff for 2024-29
tariff block for Combined Asset under Procurement of
Spare converter Transformer for VIZAG HVDC system in
Southern Region.

15.

57/TT/2025

PGCIL

Petition for truing up of Transmission Tariff for 2019-24
and determination of Transmission Tariff for 2024-29
tariff block for Asset-1: Conversion of existing 2x63
MVAR line reactors at Bhachau end of Bhachau EPGL
400kV D/c line to switchable line reactors along with two
nos. of 400kV Reactor bays associated with Part A: PG
works associated with Western Region Strengthening
Scheme - 21 and Asset-2: 1 No. 220 kV GIS Line Bays at
Bhuj s/s associated with part-B: Extension works at Bhuj
PS for interconnection of RE projects in Western Region.

16.

136/TT/2025

PGCIL

Petition for truing up of Transmission Tariff for 2019-24
and determination of Transmission Tariff for 2024-29
tariff block for 05 Nos of Asset under "North Eastern
Region Strengthening Scheme-VIII? in North Eastern
Region

17.

169/TT/2025

PGCIL

Petition for truing up of Transmission Tariff for 2019-24
and determination of Transmission Tariff for 2024-29
tariff block for Tumkur (Pavagada) Pooling station
Devanahally (KPTCL) 400kV D/C (Quad) line along with
associated bays and equipment’s at Tumkur (Pavagada)
Pooling station & Devanahally (KPTCL) under Additional
ATS for Tumur (Pavagada) under Transmission system
for Ultra Mega Solar Power Park at Tumkur (Pavgada),
Karnataka - Phase Il (Part B) in Southern Region.

18.

132/TT/2025

PGCIL

Petition for truing up of Transmission tariff for 2019-24
and determination of transmission tariff for 2024-29 tariff
block for Assets under Transmission System associated
with immediate evacuation system for Nabinagar TPS in
Eastern Region.

19.

26/TT/2025

PGCIL

Petition for truing up of Transmission tariff for 2019-24
and determination of transmission tariff for 2024-29 tariff
block for combined asset associated with Western
Region Strengthening Scheme VI in the Western Region

Sd/-
(T.D. Pant)
Joint Chief (Legal)
21.3.2025




